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(b) if so, to what extent and details 
thereof; and 

(c) ,if not, reasons thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI BHAO-
WAT JHA AZAD): (a) to (c). No, Sir, 
the National Wage Policy has not yet 
been finalised: It is proposed to be 
finalised in 'consultation with the represen-
tatives of employers, workers and other 
interests concerned at the next Tripartite 
Labour Conference. 

Repayment of Iranian Loan for Kudremukh 
Project 

3776. SHRI S. M. KRISHNA: Will the 
Minister of STEEL AND MINES be 
pleased to state: 

(a) whether India has stopped repay-
ment of Iranian loan for the Kudremukh. 
Project; 

(b) if so, the reason for the same; 

(c) whether some instalments and the 
interest thereof have already been paid; 

(d) if 0 , what is the total amount paid 
back so far; 

( c) whether some Indian delegation 
went to Tehran to negotiate in the matter 
keeping in view the future of the project; 
and 

(f) if so, the results thereof? 

THE MINISTER OF STATE IN THE 
.MINISTRIES OF INDUsrRIES AND 
STEEL AND MINES (SHRI CHARAN-
lIT CHANANA): (a) and (b). The ques-
tion of repayment of Iranian loan is at 
present linked up with the settlement of 
outstanding issues, including the release 
of balance amount of the contracted loan 
and the preparedness of Iran to lift Kudre 
mukh concentrate. 

(c) Yes, Sir. 

(d) A total amount of 36,627,71 US 
dollars has been paid gO far. 

(e) Yes,. Sir. 

(f) The talks were inconclusive. 

~ears of Provident Fund in Esempted 
and Unexempted Establishments 

3777. SHRIMATI SUSEELA GO-
P ALAN: Will the Minister of LABOUR 
be pleased to state: 

(a) the total amount of arrears that are 
due from the exempted establishments 
having their own Provident Funds and 
from the unexempted establishments as 
on date; 

(b) whether it is a fact that the rate of 
arrears from the exempted establishments 
are far more than the unexempted e tab_ 
lishments; and 

(c) if so, will it not adversely affect the 
intere t of the workers if more establish-
ments are given exemption as recommen-
ded by Ramanujam Committee and acrep-
ted by Government? 

THE DEPUTY MINISTER IN lHE 
MINISTRY OF LABOUR (SHRI 
DHARAMVIR): (a) According to available 
information, the amount of contributions 
to the Employees Provident Fund asses-

sed and in at\ears as on 30-9-1981 was 
as follows:-

Unexcmrted cf.tablishmtnts 
Rs. 28.15 crorcs 

Exempted establishments 
Rs. 17.19 crores 

" 

(b) The percentage of arrears in rela-
tion to the total contributions received in 
respect of the exempted establishments J. 
less as compared to unexempted establish-
ments. 

(c) Does not arise. 
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